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GOVERNMENT OF ASSAM

ORDERS BY THE GOVERNOR :
FINANCE (TAXATION) DEPARTMENT

NOTIFICATION
The 24th June, 2019

No.FTX.93/2017/13.~ Whereas it is expedient to amend  the, Assam Industrles (Tax
Retmbursement for Eligible Units) Scheme, 2017 (hereinafter referfed to as the saxd Scheme™),
the Governor of Assam is hereby pleased to amend the said Scheme hercmafter refmed to as
the principal scheme, namely: —- ‘

1.  Short title and cemmeneement —

(1) This Scheme may be called the Assam Industries (Tax Rcunbursemem for
Eligibie Units) (Amendment) Schame, 2019,

(2) Save as otherwise provided in this Scheme, it ‘shall come into force with effect
from the date of pubhcatmn of this notification in the Official Gazette.

2, Amendment in the preambie. — In the prmclpal scheme, w:th cffect from the 1* July,
2017, in the sixth parsgraph, in between the words “shall cease to operate” and the
words “on and from the date™, the punctuation rark “,” and werds. punctuation mark
and special chavacter “along with the exemption geanted vide Govemmm Notification
‘No. FTX.143/2009/45 dated 23" March, 2015” shall be inserted. |

3. Ameandment of para 2. — In the principal scheme, wnth effect t‘rom the 1’" July, 2017,
in clause (i) of sub-para (a) — : :
(a) in between the words “central sales tax” and the wor?s, “under the
Industrial and Investment Policy” the words and specnal -character
“and/or luxury tax” shall be inserted. o ! R

b

(b) in between the words and bracket “Assam lndustnes (Tax Examptmn)
- Scheme, 2015” and the words “or any special neuﬁcatmn the words,-
punctuatwn mark and special chamcter or the exemptmn gramed
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|- Gevemnment Nmﬁeat?xm No. FTX.143/2009/45 dated 23" March, 20157
shali be mserted“ N L

(c) for the punctuation mark “;”, lhe punctuztion mark *:" shall be substituted
| and thereafiet the failﬁmng new proviso shall be inserted, namely: —

- “Provided that ‘the~-‘em§trﬁ‘g sinit" shall include all the eligible
hotels under the Industrial and Investment Policy of Assam, 2014 who
have commenced tommercial operation on or after 1% March, 2014 upto

. 30" June, 2017 and was. eligible to, avail the benefit of exemption of
' luxuey tax vide Govemmcnt Notiﬁcauon No. FTX.143/2009/45 dated
23" Maxch, 2015 ‘
4. Ameudmene of para 3. —In the prmcxpa! schema w;th effect from the 1™ July,
2017~ -

(a) ' in clause (a) of sub-«pafa (1), the word “and” as appearing in the end of the
ciause shall be deleted

(b) in clause (b) of sub-para (1), ,thf: punctuation mark (.) shall be substituted
[ mth the punctuation mark (;) and thereafter the word “and” shall be inserted.

(c) ; after clause (b) of sub-para (1), 4 new c’lm.ise shall be inserted, namely: -

- “(c) The exemption granted vide Government Notification No.
e - FTX. 14312009445 dated 23% Masch, 2015.”

5. Amwﬁmmt of para 4. — In the pnnmpal scheme, with effect from the 1% July, 2017,
in sub—para (1), —

(a) . after clause (ii), the following new clause s’hall be inserted, name]y -

"(n) (A) For existing hotels eligible under the mdustnai and Investment

. Policy of Assam, 2014 :- Where ap existing eligible hotel unit is

holder or will be holder of Cemﬁeatc of Entitlement in due course

as per the terms of Government Notification No. FTX.143/2009/45

dated 23" 'Match, 2015 fidiried ‘putsuant to the Industrial and

i Investment Policy of Assam, 2014 &r an existing mega unit to

-1 .. which the customised tax iriceritives have been granted by special

F P not:ﬁcatwn issued by the Fmance (Taxationy Department, pursuant
‘ to the Industrial and Investinésit Policy of Assam, 2014, shall, in
©oh L respeet of intra-State supplies ntadeswithin the State be entitled to

 reimbursement of 100% of the. State tax (SGST) paid through debit

. in-the electronic cash-ledger maintained by the unit in term of sub-

section (1) of section-49 of the -Assam Goods and Services Act,

' 2017-after utilization of thednput tax-credit of the State tax (SGST)

and Integrated tax (IGST): available until the amount of such tax

' . reimbursement exceeds “the: un-availed quantum of monetary

* geiling-or till the expiry.of residual period of eligibility, whichever
is earlier:
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_ Prowded that the nme lirit and moneta:y ceiling of tax
reiinbursement for the emstmg ehgzbie hotels whose exemption is
granted vide Govemment Notification  No. FIX,143/2009/45
dated 23" March, 2015 ‘shall be for 10 (ten) years subject to a
maximum of 100% of fixed capital mv&stmént '

Provided further that the qm{mtum -of monetary ceiling
that may be allowed to any’Mega hotel umt -shall no} excecd 150%
- of Fixed Capital Investment: ‘ .

Provided further that the tlme lngxxt of 10 (ten) years
shall be calculated from the date of commencement of commercial
operation and shall stand reduced: upto the date when the unit
reaches the monetary cellmg, of excmptmn or upto the date of
closure of the eligible unit, if the date of closure occurs prlor to
the expiry of the above mentioned penod of 10 (ten) years.”

(b) in sub—ciause (h) of clause (iii), in between the words and: bracket “in case
of’ and the words and special -character “hotels/resorts" the words “new
units of” shall be inserted. Further, for the punctuatmn mark “, the
punctuation mark “:” shall be substituted and. thereaﬁer the foliow;ng new
proviso shall be inserted, namely: —

“provided that for all eligible hotels under the Industrial and
Investment Policy of Assam, 2014 whose exempuon is granted vide
Government Notification No. FTX. 143/2@09145pdatedﬁ23’d Ma;:ch 2015 and
who have commenced commercial operation in between bbey March 2014 and
30" June, 2017, the Fixed Capital Invcstment m;eans, and includes
investment in plant and machinery and building duectly connected with
hotel premises and shall not include the cost of land.”!

Amendment of para 5. — In the principal scheme, with effect from the 1si July, 2017,
in between the words and bracket “earlier schemes” and the words and bracket “issued
by Finance (Taxation) Department” the words and special character, “along with the
exemption Notification vide No. FTX.143/2009/45 dated 23“' March 2015 shall be
inserted. :

L
Amendment of para 11, — In the principal-scheme, in -sub-paxa‘(l} —

(a) after the existing second prowso, the followmg new prcwso shail be inserted,
namely: — : :

“Prowded further that in respect of the ehgibie units w¥nch have not

~ been issued the Ehg:bxhty Certificate and Cemﬁcale of Entlﬂement prior to
or afier commiencement of the Rexmbursement Scheme and who have not

. been reimbursed agamst Bank Guarantee as per proviso to. §ub~c1ause (4) of
clause 11 of the Reimbursetient Scheme shall on grant ef such Caruf cates
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e éubmit-ap,p}@@aﬁon(!») for tax reimbursement for the first time separately for .
- each.month.in respect of periods after coming of the Assam Goods and
 Service Tax Act, 2017 into force but prior fo the date of issue of Certificate
 of enitlement, within sixty days from the date of issuance of such Certificate

of Entitiement:” | “ -

- {b) - in-the-existing ¢hird proviso for the words “one hundred and twenty”, the

" sord-“three hundged. and sixty-five” shall be substituted. Further, for the

punctiation mack “.", the punctuation mark “” shall be substituted and
thereafter the following new proviso shall be inserted, namely: —

 “Provided further that the Tax Reimbursement Committee or State
Level' Tax-Reimbursement Commitfee as the case may be, may exonerate

“any' frther delay, if the Committee considers necessary so to do, on
application by the concerned eligible unit.™:

- j i o ‘
{8) - An{endma?t;‘ﬂf para 12. — In the principal scheme, -—

’ ’ . @ \mth ;Bffect from 1% July, 2017, in clause (b) of sub-para (1), for the word
F and bracket “(during VAT period)”, the word and bracket *“(upto
©30/06/2017)” shall be substituted. :

(b) in | sub-para 4), for the word “month”, the word “quarter” shall be
substituted. ‘ o

3 ~Améndment in-Schedule. — In the.principal scheme, with effect from 1% July, 2017,
' it the heading, after the word “cruise”, the word “incinding the hotels covered by
Governnient - Notification No. FTX.143/2009/45-dated 23" March, 2015 shall be
insetted. | - o
(10) Amendment in Form Annexure-l— In the principal scheme, with effect from 1¥
© July, 2017 in ANNEXURE-1, - |

. N )] |the entries in serisl number 3. shail be:substituted as below, namely-

o : 3, Factory/hotel address with telephone no. (if any) »
(b) 3 Seriét'number 8. and the entries relating thereto shall be substituted as below,

- 3 ¢a).Registration No. under the Assam VAT Act, 2003 :

" (b). Registration No. under the Assam Tax on Luxuries
R {Hotels, Lodging Houses and Hospitals) Act, 1989 7
" (f§) Arendiment i Annexure-3, — In the principal scheme, with effect from 1* July,
o v an17, in ANNEXURE-3, the entries in serial number 1. ¢. shall be substituted as below,
7 namely- o0 C ' .
S Teie o Factoryfhotel address xyiﬂn_telgpli&jﬁ#im.'(if any) =
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(12) Amendment ip Annexure-4, — !n the principal scheme thh effect fﬁcm 1 July,
2017, in ANNEXUREA, -

(a) the entries in serial number 1. ¢. shall be substituted a§ below, naLmer»

“e. Fa.ctory/hotel address with telephone no. (if a}ny) i I”:
(b} the entries in serial number 9. A, ¢ (ii). shall be subsututed als below
‘namely- ;} R
|
¥(i1). Factory/hotel Building ' f _:”; :

(13) Amendment in Annexure-5. — In the principal scheme, w1th effect from 1* July,
2017, in ANNEXURE-S, the eniries in serial number 1. ¢. shall ba substltuted as below,
namety-

W3

“c. Factory/hotel address with telephone no. (if any) /

(14) Amendwent in Aunexure-6. — In the principal scheme, with effect from 1% July,
2017, in ANNEXURE-6, - -

(a) the entries in serial nwmber 1. ¢. shall be substituted as bgiow, namely-

)]

“c. Factory/hotel address with telephone no. (if any) E R

: i [
{b) the entries in serial number 3. a, shall be substituted as beiow, namej:i%

“a. Date of commencement of commercmi productlon/ ?
operation ’ . S

! ! -
(15) Amendment in Annexure-7, — In the principal scheme, with effect from 1% July,

2017, in ANNEXURE—‘I the entries in serial number 2. e. shall be subsmuted as below,
namely-

“e. Datc of commencement of commercial producnonl
operation

R

{

RAJIV KUMAR BORA, \
Additional Chief Secretary to the Government of Assam,
Finance Department. [
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